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Counsel representing both the parties are present. Counsel for petitioner
submitted his arguments in part. As suggested by the counsel for petitioner for
proposal of compromise, the counsel for respondent made his objections for
giving security like placing some shares. Counsel for respondent stated that they
are ready to pay the amount i a manner starting from 20 August 2017, as per
the observations of this Bench made on 21.7.2017. Counsel for petitioner did
not accept the said proposal for the reason that there is an extension of two
months for payment. It is also suggested to consider settling the issue of release
of FDs given as collateral security to the bank. Counsel for respondent prayed
time to get instructions from the respondent in this regard. Both the counsel
further stated that it would be proper if both the parties meet once again and
discuss the issue in regard to the settlement. Time extended at request of both
the counsel for reporting the final outcome of the settlement. Put up on
22.08.2017 at 10.30 A.M. -
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(K. Anantha Padmanabha Swamy)
: Member (Judicial)



